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of the following Orders under sub-
section (3) of section 13 of the Rep-
resentation of the People Act, 1950:—

(i) The Delimitation of Council
Constituencies (Punjab)
Amendment Order, 1864 pub-
lished in  Notification No,
G.S.R. 420 dated the 5th
March, 1964. [Placed in Lib-
rary, See No. LT-2562/64].

(ii) The Delimitation of Council
Constituencies (Mysore)
Amendment Order, 1964 pub-

lished in  Notification No.
G.S.R. 421 dated the 5th
March, 1964. [Placed in Lib-

rary, See No. LT-2563/64].
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PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, 1 lay on the Table
following four Bills passed by ‘the
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Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last
made to the House on the 11th Feb-
ruary, 1964:—

1. The Appropriation (Railways)
Bill, 1964.

2. The Appropriation (Vote on
Account) Bill, 1964

3. The Appropriation Biil, 1964

4, The Appropriation (Railwaysk
No. 2 Bill, 1964
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